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Petition(s) for Special Leave to Appeal (Civil) No(s).3476/2005

SECTI ON XI A

(From the judgenent and order dated 13/08/ 2004 in RP No. 489/2004 & OP No.

20129/ 2002 of The H GH COURT OF KERALA AT ERNAKULAM

STATE OF KERALA & ORS. Petitioner(s)
VERSUS
K. V. PETER & ANR Respondent ( s)

(Wth prayer for interimrelief and office report )

W TH SLP(C) NO. 3525 of 2005

(Wth prayer for interimrelief and office report)
SLP(C) NO. 4110 of 2005

(Wth prayer for interimrelief and office report)
SLP(C) NO 4706 of 2005

(Wth prayer for interimrelief and office report)

Date: 03/10/2007 This Petition was called on for hearing today.

For Petitioner(s)
M. P.V. D nesh, Adv.

For Respondent (s)

M. Rony Chacko

UPON hearing counsel the Court nade the foll ow ng
ORDER

SLP (C) 3476/ 2005

Service is not conplete. The petitioner is granted fou
in respect of respondent No. 2.

SLP (C) 4706/ 2005

r weeks’ time to file affidavit

The respondent is granted four weeks’ tine to file the counter affidavit.

SLP (C) 4110/ 2005

The respondent is granted four weeks’ tinme to file the Vakal atnanma and counter

affidavit, as |ast chance.

Li st on 12.11. 2007.

AK (M P. BHADRAN)

REG STRAR



